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Order 	Order 	 taken on oer 

7 	ko-7-9 
	

Heard Ms.M.K.Das and Shri 

Akhaya Misra, learned counsel for 
	 J\ 

C 
applicant and learned Additional Standinc 

Counsel for the respondents, respectivel 

2 • 	The applicant retired from 

service on 2.7.1983. His claim is to 

be decided in terms of Para 10(2) (b) 

of Ministry of Information and Broad-

casting Cirtular Letter No.45011/29/91-B( 

dated 29.11.1991 (Annexure-4 to 0.?..). 

The applicant has submitted a representa 

addressed to Respondent No.1 setting for 

his grievance as well as the claim in 

terms of the said Circular (Annexure-6). 

The same is stated to have not been 

disposed of yet. 

3. 	in view of the fact that the 

applicant is a retired employee, any 

delay in the settleinent of his claim 

causes avoidable hardship. It is, 

therefore, directed that a suitable 

decision on the said representation may 

be gi taken and communic ated to the 

applicant within 45 (forty-five) days 

from the date of receipt of this order. 

If the applicant feels aggrieved by the 

!decision, liberty is given to him to 

agitLE, his grievance at th a'rcria.e 
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time, if SO advised, 	 / 	
I' 

ko 	A4 	- A copy Of this order be 	 U 

delivered to learned Additional Siinding 

Counsel to enable him to establish 

contact with the respondents so that 

the said pending representation is 

disposed of by them within the time cto  

jndjcted above 

Thus O.A. is disposed of. 
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